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INTRODurnON 

I. the Chairman. Committee on the Welfare of Scheduled ('..astes and 
Scheduled Tribes. have been authorised by the Committee to submit the 
Report on their behalf. present this Eighth Report (Tenth Lok Sabha) on 
the Ministry of Commerce (Department of Commerce) - Reservations for 
and employment of Scheduled Castes and Scheduled Tribes in Minerals 
and Metals Trading Corporation of India Limited. 

2. The Committee took the evidence of the representatives of the 
Ministry of Commerce (Department of Commerce) and Minerals and 
Metals Trading Corporation of India Ltd. on 30.11.1991. The Committee 
also took the evidence of the Reprcsentativcs of ~inistry of Personnel. 
Public Grievances and Pensions (Department of Personnel and Training) 
on 30.11.1991 on the question of appointment of Scheduled Castes and 
Scheduled Tribes person on the Board of Director of Central Public Sector 
Undertakings. The Committee wish to express their thanks to the officers 
of the Ministry of Commerce (Department of Commerce) Ministry of 
Personnel. Public Grievances and Pensions (Department of Personnel and 
Training) and Minerals and Metals Trading Corporation of India Ltd. for 
placing before the Committee material and information the Committee 
wanted in connection with the examination of the subject. 

3. The Report was considered and adopted by the Committee on 23 
April. 1992. 

4. A summary of conclusions/recommendations contained in the Report 
is appended (Appendix-I). 

NEW DUIII; 
24 April. /992 

4 Vai.~akha. 1914 (S) 

(v) 

K. PRADHANI. 
Chairman. 

Comma,ee on tht.' We//art.' 0/ 
Scheduled Castes and 

Scht.'du/t.'d TriM.f. 



CHAPTER I 
INTRODUcroRY 

A.Orp ........... Set .... 

1.1 The Minerals and Metals Trading Corporation a Central Public 
Sector Undcrtaking.o; was set up on 1 October, 1963 under the Companies 
Act, 1'956. MMTC is under the administrative control of the Ministry of 
Commerce. Initially it was set up for export of minerals and import of 
critical raw materials for the domestic industry. Subsequently, it was also 
given the responsibility of meeting the demands of the agricultural sector 
for chemical, f~ilizers and fertilizer raw materials: 

1.2 Over the years, with the expansion and diversification of its trade 
portfolio, MMTC has grown India's premier company in the field of 
international trade. Its numerous activities encompass international 
marketing, trade, finance, distribution and infrastructure development. Its 
interest covers every part of the national economy related to India's 
foreign trade. 

1.3 The organisation of MMTC is divided into six functional areas i.e.: 

(i)""ersonnel, Administration and Estates; 

(ii) Finance, Accounts, Audit, Law, Insurance and Management 
Services; 

(iii) Metal Group; 

(iv) Minerals Group; 

(y) Fertilizers Group; and 

(vi) Ex~n lradcGrQup consistin~ of two parts viz. (i) Agro-Marine 
Products and (ii) General Expons 

1.4 MMTC has got 9 .Regional Offices located at Delhi, Bombay, 
Calcutta, Madras, Cuttack, Barbil. Bellary. Goa and Vizag. The regional 
offices are the operational areas of MMTC's business activities. Each of 
these Regional Offices has got a number of 5ub-Regionall Field Offices 
under their control. 

1.5 MMTC has four foreign offices located at Tokyo. Bucharest. Seoul 
and Amman. headed by Resident Managers. MMTC presently has also a 
wholly-owned subsidiary company, Mjca Trading Corporation. 



2 

B. Board 01 DIrecton 
1.6 Article 87(1) of the Articles of Association of the Minerals and 

Metals Trading Corporation of India Limited provides that the President of 
India shall from time to time, determine in writing the number of 
Directors of the Company which shall not be more than fifteen and less 
than four. Article 87(2) of the Articles of Association of the Corporation 
provides that the Directors shall be appointed by the President in 
consultation with the Chairman. The appointment of the Directors shall be 
in such number and for such period as the President may determine from 
time to time. As on 30.6.1991, th~ Board of Directors, MMTC consists of 
a full-time Chairman-cum-Managing Director, 5 full time Executive 
Directors and 4 part-time Directors. None of the Directors belongs either 
to Scheduled Castes or Scheduled Tribes. 

1.7 The action for appointment 01 Directors as well as Chairman i~ 
initiated by the Ministry of Commerce. As soon as any vacancy arises or 
any new post is to be filled up. the same is advised to the Public 
Enterprises Selection Board. The PESB makes its own selections and 
recommends the names of the selected candidates to the Commerce 
Ministry. These recommendations are then processed by the Ministry of 
Commerce for getting approval of the Appointment Committee of the 
Cabinet. The appointment orders are issued by the Commerce Ministry 
after getting approval of the Appointment Committee of the Cabinet. 

1.8 During the course of evidence the Committee asked whether 
Ministry of Commerce had ever recommended the name of Scheduled 
Caste and Scheduled Tribe Candidates to PESB for inclusion in the Board 
of Directors. The witness stated: 

"Yes. we have recommended the name of one Scheduled Caste 
candidate both in the case of selection of STC as well as for 
MMTC. We have recommended it to PESB. In the case of 
MMTC, PESB did not empanel his name. 

1.9 When asked whether any reason for rejection was given by the 
PESB. the witness replied '''PESB did not give any specific reason for 
this". 

1.10 In this connection. the Committee sought the clarification from the 
representative of the Department of Personnel and Training as to why 
PESB did not empanel the name of Scheduled Caste person recommended 
by the Ministry of Personnel and Training. The witnes.'i stated: 

"PESB selects the best ~ndidate among the candidates who are shorl-
listed and called for the interview. The relative merits of the 
people who are called for the interview will be ultimately decide" 
who should be the person for the final empanelment and that will 
be sent for recommendation to the Government for 



consideration. Since there is no procedure for reservation here, 
they do not do so. If it is there. then. if there is a candidate from 
the Scheduled Caste and Scheduled Tribe, who has fulfilled the 
minimum qualification, he will be included in the panel. But. 
since these are all top-management posts. merit is the only 
consideration which they keep in mind while makina the 
recommendations ... 

1.11 Elaborating the procedure of selection by PSEB. the witness 
added: 

"The ·PESB is not part of the Government as in the same way as and 
other Departments. Its functioning is autonomous. It has been set 
up by a Resolution of the Cabinet and its status is more or less 
like the UPSC. The only difference is that the UPSC is a 
Constitutional body. while the PESB is set up by a Resolution. 
the Government have laid down a policy. The policy of the 
Government is to appoint through a fair and objective selection 
procedure. outstanding professional managers to Level-. and 
Level-II posts and posts at any other level as may be decided by 
the Government from time to time. Government have also 
recognised the need to develop a cadre of professional managers 
within the public sector." 

1.12 When asked whether there was any difficulty in amending the 
Articles of Association with a view to include one Scheduled Caste and 
Scheduled Tribe person on the .soard of Directors. the Secretary Ministry 
of Commerce stated that: 

"I submit to you that it is for this august Committee to makegcncral 
policy recommendations to the Government. Now. if this august 
Committee were to come to the conclusion that there should be a 
Director from SC or ST in the public enterprises of the 
Government of India. then certainly this august Committee 
should make such a recommendation to the Government and the 
Government would obviously give the utmost consideration to 
your recommendation. In the matters of public policy. we are 
guided by the recommendations made by Committees like this 
one." 

1.13 In reply to a query whether it will be ft:asible to appoint some non-
officials as part-time Directors on the Board of MMTC. the Secretary 
Ministry of Commerce submitted that: 

"It is open to the Government to appoint a non-official part-time 
Director in MMTC. It is not prohibited by the Articles of 
Associations." 

1.14 The Committee on the Welfare of Scheduled Castes and Scheduled 
Tribes in their various Reports have been recommending that at least one 
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member from the SCs I STs should be included in the Board of Directors of 
all Public Sector Undertakings to watch the interests of SCs/STs. The 
Committee hllve also urged upon the undertakings to suggest the name of 
at least one eligible SC I ST candidate to Public Enterprises Selection 
Board for selection as Director on their Board. 

1.15 Asked whether these recommendations of the Committee for 
inclusion of at least one SC or ST person on the Board otDircctors, of the 
respective Public Sector Enterprises were ever brought to the notice' of 
PESB, and PESB ever considered the name of any SC/ST for the 
purposes, the witnes... stated: 

"PESB while selecting the incumbent for the post of Directors in the 
Public Sector Enterprises keeps in mind the recommendation of the 
Committee for appoanting a Scheduled Caste and Scheduled Tribe 
person on the Beard of Directors, keeping in view the relative merits 
and fulfilment of prescribed qualifications. PESB has considered 
several Scheduled Caste and Scheduled Tribe persons for 
recommendation in different Public Sector Enterprises." 

1.16 In a post evidence reply furnished to the Committee, the Deptt. of 
Personnel and Training have stated that 'The PESB have no system of 
maintaining SC/ST category-wise data'. As regards the Public Sector 
Undertakings where SC/ST persons are appointed on the Board of 
Directors. the following information has been furnished: 

a) Board level Executives including CMDs belonging 10 SeA" 

1. Executive Director (Engg.). FCI 
2. CMD. NTC (MP) Ltd. 
3. Director (Opn.). Cochin Shipyard Ltd. 

b) Board level Executives including CMDs belonging to STs 
1. MD. FCI 
2. 'MD, North Eastern Handicraft Handloom Development 
- Corporation 
3. Director. NTC (WBAB&O) Ltd, 

.17 Asked whether the Board of Directors make periodical review of the 
implementation of the reservation policy relating to Scheduled Castes and 
Scheduled Tribes in MMTC. the witness stated: 

"The Board of Directors have not reviewed it but the Personnel 
Division of the MMTC is closely monitoring the question of MMTC 
regarding Scheduled Caste and Scheduled Tribes candidates. Now we 
have decided that the Board will also review it. We have taken 
decision and this will be done." 

.,.1 TIle Conunittee note that .. rd ~ Dincton ~ MMTC C8BIiIb ~. 
,... ... ClIaInnM-cum-M ....... Director, 1m r.u tilDe Diredors, .... 
roar part tIlDe Diredan but 110M of tIIeIe DIredan heIaap to SCs/STs, 
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TIley were Wormed that IeIedion ror appointmellt el Dindan .. the 
Boud el Dii-ectors and Public Sector UndertUiap is ..... by tile Public: 
r..alelpiies SeIectioa Board. Directors on the 8oU'd el DIrectors Is 
coasidend to be top ~nt post'! and merit is the oaty COIIIideration 
which the PESB keep In mind ",hUe selec:tilll and IIIIIIdn(c reaameadatiou 
ror these posts. Although the Ministry el Commerce had recon".nded the 
name el one SC Candidate for MMTC, the PESB cUd not empaaeI his 
name. Duriag evideace the Sec:retary, Ministry or Penonnel and Train .... 
stated that if reservation is provided in these posts, it would be poIISibie ror 
PESB to empanel SC/ST candidates who rulfll miDimum quaUftcations ror 
tIIese posts. 

1.19 The Committee were also inrormed that the PESB keeps iD mind the 
repeated recommendations or this· Committee ror appointment or at least 
one Scheduled Caste and Scheduled Tribe Director on the Board or 
Directors el Public Sec:tor Undertakings and ror this purpoee they 
considered a number of Scheduled Caste and Scheduled Tribe Candidates In 
the past. However, no record or Scheduled Caste and Scheduled Tribe 
Candidates considered in the past is maintained. 

In order to remove any suspicion rrom the minds or the Scheduled Castes 
and Scheduled Tribes, the Committee recommend that such records should 
be ,maintained in future. 

1.20 The Committee would also like the Government to consider the 
feasibility or IIIBkinx provision for one Scheduled Caste and Scheduled Tribe 
Director on the Board of Directors or Public Sector UndertakiDp by making 
suitable amendments to the Articles of Association of these public 
undertakings. 

1.11 The Committee rmd that there is a provision for appointment of part 
time non-ollidal director on the Board of Directors or MMTC. During 
evidence ~ Secretary Ministry or Commerce submitted that it W88 open to 
the Government to appoint a non-olfkial part time director in MMTC. The 
Committee, theftfore, stress that Government should take ... to appoint 
atIeast one non-ollidal director belonging to SC I ST on the Board of 
Directors of MMTC. 

I.ll The COmmittee rqret to note that Board of Directors of MMTC 
does not review the implementation or raervation policy relating to SCs and 
STs In ... y of their Board meetinp. It is the responsibility of tbe Board of 
Directors to ensure implementation of Reservation Policy in the 
undertaking. As such unless these matters are periodically dilcuued In the 
Board meed .. , It would not be pcIIIIible to ensure the ralthrul 
implementation of the Raervation Policy. They I'KOIIImend that tile Board 
of MMTC sbould undertake review of Raervation Policy ia tlleir aneetinp 
periodically and .... re their implementation as per Governaneat diredhes. 



CIlAPTElt D 
ORGANISATIONAL MATI'ERS 

A. SC I ST Cell ... the MIniItry f1l C.....-ee 
2.1 There are eight public undertakings under the administrative control 

of the Ministry of Commerce and there are about 1497 SC/ST employees 
working in these undertakings. However. the Ministry had not set up a 
separate cell to look after the interests of SC/ST Employees and ensure 
implementation of reservation orders. The Committee on the Welfare of 
SCs/STs recommended in their 48th Report (8th Lok Sabha) on State 
Trading Corporation that the Ministry of Commerce should set up a 
separate cell to monitor the implementation of the reservation policy in the 
public undertakings under its control. In their action talten reply dated 4 
October. 1989. the Ministry had stated that the Internal Work Study Units 
of the Ministry had included this aspect in its annual work programme for 
the year )990-91. 

2.2 When asked about the outcome of the Internal Work Study Unit. 
the Committee were informed during evidence that the Unit had 
recommende{J a Cell consisting of one dealing hand and other officers on "a 
part-time basis. 

2.3 In reply to a further query the Committee were informed that even 
though there was no cell. the Poreign State Trading Section in the Ministry 
of CommeJte in addition to their other functions had been dealing with the 
matters relating to monitoring and implementation of reservation orders. 
There is one Director. One Under Secretary and One Section Officer who 
look after the affairs of Scheduled Castes and Scheduled Tribes on part-
time basis. A dealing hand who belongs to SC category has since been 
posted to the Section w.e.f. 30.12.1991. 

B. Liaisoa 0IIker. in the MiaiItry f1l CGIIIIDeI"Ce 
2.4 The Ministry of Commerce have appointed a Liaison Officer in the 

rank of Director for ensuring the implementation of the policy on 
reservation and employment of SCs and STs in the services in MMTC. The 
liaison officer monitors implementation of the policy. 

2.5 When asked whether the liaison officer in the Ministry regularly 
visits the head office and zonal offices of MMTC to insped the rosters and 
other documents, the Committee were informed during evidence that 17 
branches of Eight Public Sector Undertakings under the control of the 
Ministry were inspected by the Liaison Officer from January 1990 till 
October, 1991 including four offaces of MMTC located at Calcutta. New 
Delhi. Madras and Bombay. 

6 
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2.6 The procedural deficiencies by and large detected by tbe Liaison 
Officer in the maintaining of rosters of MMTC arc as under: 

i) Non-attestation of entries. 

ii) Non-inspection of rosters annually. 

iii) Non-adherence to the instructions of making entries immediately 
aher the appointment. 

iv) Non-c:losures of rosters annually. 

v) Non-preparation of extracts at the end of recruitment year. 

2.7 Asked whether the liaison officer has heen appointed exclusively to 
look aher the interests of SC/ST or he has been entrusted with some other 
job also. the witness stated: 

"It is a pan-time job" and added: 

"The other job is administrative aspects pertaining to all the public 
sector undenakings. plus export and minerals and ores and also the 
counter trade." 

2.8 On a point of clarification the witness submillcd: 

"I assure the: Commillee that this work of monitoring which is our 
Constitutional obligation to the SCs and STs recruitment and 
promotion will be carried out deligently." And 

''This work will be done quite efficiently and will not be neglected." 

C. Special Cell for SC/ST and Liaison 0fIIcer in MMTC 

2.9 The Committee have been informed that a separate cell has heen set 
up in MMTC to look aher the works relating to implementation of 
reservation orders and redressal of grievances of SC/ST employees. The 
staff strength of the Cell al corporate uffice uf MMTC as on 30.6.91 was 
stated to be .... under: 

I. One Senior Manager 
2. One Office Manager 
3. One Junior Assistant 

2.10 The Liaison Officers have been appointed at Corporate Office liS 

well as Regional Offices of MMTC in the rank of Senior ManatIer for 
monitoring the implementation of reservation policy and employment uf 
SCs/STs in MMTC. There has been no formal meetings of the liai!lun 
officers. However doubts regarding implen,entation of the reservation 
directives are being clarified by the SC/ST Cell at Corporate Office. 
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2.11 While giving the reasons for not holding the meetings of liaison 
officers in a fixed interval, it has been stated that "the total strength of 
employees in the Corporation is less than 4,000 and the position of backlog 
has also improved considerably. Further fresh recruitment (other than 
required for backlog) is insignificant. Therefore, problems relating to 
compliance with the reservation provisions are only few. Hence the 
necessity of having frequent meetings has not been felt." 

D. C_pl .... ,GrieYances 
2.12 According to the preliminary materia!, the SC/ST Cell at the 

Corporate Office level deals with the redressal of the grievances of SC/ST 
employees. In regard to the maintenance of complaints register by the cell. 
it has been stated that there is a separate file where all correspondence 
regarding grievances of SC/ST employees are being kept. To a suggestion 
that maintenance of a grievance register for SC/ST employees and 
periodical checking of the register by liaison officer will help better in 
monitoring their complaints/grievances, it was stated: 

"The suggestion of the Hon'ble Committee has been noted and 
necessary action has been initiated. 

2.13 As regards the number of complaints received from the SC/ST 
Employees in Corporate Office of MMTC. it has been stated that since 
1987, they had received only 25 complaints relating to transfers. 
promotions, supersessions etc. 

2.14 When asked whether the meeting between the management and sa 
ST Employees Welfare Association are held regularly- at a fixed interval to 
hear their grievances and minutes of such discussion are being kept to take 
action on the decision arrived at in such meetings. the Committee were 
informed: 

"As and when required meetings are held with the Federation Office 
bearers to discuss their grievances for redressal. Since the Federatiun 
is not recognised. question of recording minutes ducs not arise _" 

1.15 The Committee note that theft are 1497 persons belonging to SCsI 
ST. in the eight Public Sedor Undertakinp under the ad_nistrative 
control 01 the Ministry of Conunen:e. HoweYer, no separate SC IS'S Cell has 
been set up In the Ministry to look after the interests of thae SC 1ST 
employees. The Committee .... e a seriaus yiew of tbe fac:t that such a cell 
has not been set up eyen after the rea.amendation 01 the Internal Work, 
Study Unit of the Ministry In punuaace of the recommendation made by 
the Committee in their .. Report (Ith LolL Sabha). The Committee 
recommend that Government shoUI .. up a separate cell immediately as 
recommended by the Internal W ..... SlIMly Unit appointed 'or the purpose. 

1.16 The Committee note that _ oIIIcer in the rank of Director ha.'i been 
IIppOiIlted as Liaison 0fIIcer ill the Millistry 01 Commerce to ensure the 
implementation 01 reservation ..... in aI' the eight' Public: Sedor 
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Undertakings under the administrative control of ,the Ministry. BesIdes 
looking after the interests of SC I ST. be has been entrusted with some other 
jobs as w.ell. The Liaison OIrlCer has been able to visit only 17 branches of 
these 8 Public Sector Undertakings tiD October, 1991 including four oIIkes 
of MMTC The Committee are of the view that unless the Liaio;on omcer 
makes periodical visits to the various oIfic:es of the undertakings at regular 
Intervals, it may not be possible to implement the reservation orders 
effectively. This is evident from the r.ct that lhe Liaison Omcer during hi'i 
visit to the otTu:es of undetakings pointed out a number of deficiencies in the 
maintenance of rosters. They would like the Government to ensure proper 
implementation of reservation orders in employment and promotion by 
regular inspection of rosters of these undertakings. 

2.17 The Committee note that no sepllnlie complaint/grievance register is 
maintained by MMTC for recording complainl'i/representations received 
from its SC / ST employees. The IIUUIIlgeIIInIt only maintains a separate file 
where individual grievances including those of SC / ST employees are dealt 
with. With a view to ensure implementation of reservation ordf'rs and 
imparting justice to SC / ST employees, the Committee recommend that ali 
assured during evidence, a separate grievances/complaint rf'gistf'r be 
maintained both at the corporate as well as the regional "mces of MMTC 
and all complaints received therein should be disposed of within a given 
time schedule. 
2. t8 The Committee further note that the minutes of di.'iCussion held with 
the office bearers of the SC / ST employees federation are not recorded on 
the ground that federation is not recognised. In the opinion of the 
Committee unless records of di!icussion held with SC / ST employees 
federation are kept properly it will be ditTlCult for the management to take 
follow up action. The Committee, therefore, recommend that records of 
discus,'iion held with the SC / ST employees federation should be maintained 
by the MMT(', pending recoxnition of the federation by the management of 
MMTC, to avoid any misunderstanding at a later stage. 



CHAPl'ER III 
RESERVATION IN SERVICES 

A. RecrulbMDt 
3.1 The percentages of reservations provided in the services of MMTC in 

favour of SCs/STs are as under:-

A. By Direct Recruibnnt 

Scheduled Scheduled 
Casles Tribes 

(i) Direct recruitment on All-India 15"10 711l% 
basis by means of open 
competitive test 

(ii) Direct recruitment on All-India 16.2h% 7112% 
basis otherwise than at (i) 
above 

3.2 Reservations percentage in Group C and D categories of posts: in 
the Regional Office of MMTC is as follows: 

Regional Offices Percenluge 
SC 

Vizag (AP) 15 
Bellary (Karnataka) 15 
Bombay (Maharashtra) 7 
Cuttack/Barhil (Orissa) • 15 
Madras (Tamil Nadu) 19 
Calcutta (West Ben~al) 22 
Delhi 15 
Goa 2 

B. By Promotion 

(i) Posts filled by promotion 15% 
through Limited Departmental 
Competitive Examinations 
within or to Groups B. C & D 
in which the element of Direct 
Recruitment. if any. does not 
exceed 66.75% 

10 

ST 
6 
5 
9 
23 
1 
6 
7 III 
1 

7.5% 
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11 

2 

(ii) Posts filled by promotion made IS 
by selection from Group B 
(Oua-II) to the lowest runl or 
category in Group 'A' (dass-I) 
and in Group 'B' C & D posts 
in grades or services in wbich 
the clement of Direct 
Recruitment if any, docs not 
exceed 66.75% 

(iii) Posts filled by promotion on the IS% 
basis of seniority subject to 
fitness 'in Group A, B, C & D 
posts, in grades or services in 
which the element of Direct 
Recruitment if any, doCs not 
exceed 66.75% 

3 

7.S% 

7.5% 

3.3 As regards the procedure for recruitment of employees in MMTC, 
the Committee have been informed: 

"Post whose maximum scale does not exceed Rs. 1,2SlJ1- per month 
are gfnerally filled up from. the candidates sponsored by I registered 
with Employment Exchange. Posts whose maximum of the scale is 
above Rs. 1.2SW- are normally filled up through advertisements. 
Campus recruitment from well known Manalement Institutes is also 
made to managerial cadre at the induction level. 

For managerial positions, the recruitment is done through interviews 
by a Selection Committee. 

For non-managerial positions in the staff cadre, selection is made 
through written test conducted by an External AICIICY or throgh 
interview by a Selection Committee constituted lIS per the staff 
Recruitment Rules." 

3.4 The oon<:CISion/rclaxation Jiven to Scheduled Castes and ~uled 
Tribes in the maner of direct recruitment is as under: 

"(i) Age is relaxed by S years in direct recruitments. 

(ii) Relaxation of 5% in qualifying marks where recruitment is 
done throup written test. 

(iii) Speed is relucd by 10 w.p.m. in aile of rec:ruitmcnt to 
positions where typiDl test is required. 
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(iv) Relaxation is also given in regard to qualifications in the case 
of Dy. Managers which is the induction level for managerial 
positions." 

B. Stall' Streaph .. SIIortId 
3.5 The Committee have been informed that MMTC was formed in 

October, 1963 whereas the first Presidential Directive in regard to 
I'Cservation was issued in January, 1970 which were subsequently modified 
in April, 1971. 

At the tiine of receipt of modified Directives, the Corporation had 2418 
employees on its rolls including 67, belonging to SCI ST category and their 
percentage was 3 approx. The total staff strength of MMTC as on 
30.6.1991 and the number of SCs/STs among them is as under:-

CatelOry No. of Numba Prrcrlll",r 
of poats Employees 

SCs STs SCs STs 

Group A S84 60 10 10,3 1.1 
Group B 1410 61 22 4,3 1.5 
Group C 1248 220 !IO 17.6 6.4 
Group D S69 116 26 20.3 4.6 

3.6 The shortfall of vacancies reserved for SCs/Sts as on 30.6.91 and the 
pcccntage ofshortfall is indicated below: 

Group 0/ P081 Short/all Prrcrlllllf' 0/ SIIort/"ll 
SCI !ITs SCs STs 

Group A 211 34 4.73 5.79 
Group B 151 4 10.67 5.94 
Group C 14 \.01 
Group D 16 2.90 

3.7 During evidence the Committee enquired about the reasons for 
shortfall' in Group 'A', the representatives of the MMTC submitted: 

"In Group 'A' in higher posts, as I mentioned, posts are mostly filled 
by promotions. Direct Recruitment is very little. Persons who were 
there from 1.5.1971 were promoted. Therefore, persons promoted 
other than SCs have been slightly come down. In course of tim~, it 
will come up if Scheduled Castes and Scheduled Tribescandidatcs will 
be available and there is a minimum service to be completed also." 

When pointed out the shortfall in Group B. he stated: 
"Sir mostly these posts are promotion posts. People a~ promoted to 
these posts. They are not fresh appointees. We make recruitment 
either in Grade '0' or in Grade 'C'. Very few pel'lOllS are direct 
recruits in Grade 'B'. 
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3.8 On being suggested that the MMTC should adopt a dual policy of 
recruitment and promotion to make good tbe huge backlog in Grade 'B' 
the witness stated: 

"Whatever is the backlog we are filling it up as per the roster. 1be 
percentage will increase in course of time when the persons whom we 
are recruiting now get promoted. Immediately that is not possible." 

3.9 When the Committee desired to know the reasons for the low 
percentage of SC/ST employees even after a lapse of 20 years, tbe witness 
stated: 

"ThQUgh the Policy had been there for the last twenty years, tbe real 
efforts to make up the backlog have been made only during the last 
three years." 

3.11 From the Statement of year-wise recruitment. it has been noted that 
59 vacancies occurred and wcrc filed in 1991. the number of SC candidates 
appointed were }9 againllt 20 vacancies reserved for Scheduled CastCll and 
14 STs against the vacancies of 47 reserved for Scheduled Tribes during the 
year. However. no SCIST Officer was appointed in Group' A' against the 
vacancies of 2 for Scheduled Callte and one for Scheduled Tribe. In Group 
'C' 9 vacancies for Scheduled Castes and 26 lVacancies for Scheduled Tribes 
were reserved but the post filled in this category was 7 and 10 respectively. 
In all six vacancies for Scheduled Castes and 33 vacancies for Scheduled 
Tribes have been carried forward due to non-availability of suitable 
Scheduled Caste and Scheduled Tribe candidates. 

3.12 Asked to indicate the latest backlog vacancies categorywise as on 
31.12.1991. the Committee were informed as under:-

Category of Posts SC ST 
A 3 1 
B 6 8 
C 13 18 
D 3 4 

Total: 27 31 

3.13 During evidence. the Chairman-cum Managing Director MMTC 
submitted that they were hopeful to make-up the shortfall of Scheduled 
Callte vacancies in couple of monthll by resorting to Special Recruitment 
Drive. 

3.14 When allked about the !lpedal arrangements made to fit! up the 
vacancies of Scheduled Tribes. the witnC5.~ explained as follows: 

"Now what we have done is that we have introduced II .scbeme for 
scholarship of candidates belonging to Scheduled Tribes cateJOfY 
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right at the stage of 10 standard itself. Therefore, they can continue 
further education we will also arrange special- training for them in 
typing and in other areas so that after completion of the training and 
the initial, period of scholarship, they will be a~1e to join MMTC. 
This is how we hope to make up the shortfall of ST candidates." 

3.15 In reply to a query the witness stated that in addition to free 
training in typing and stenography, scholarship of Rs. 30n per month is 
also given to them for further studies. 

3.16 The other measures taken to wipe out the shortfall of Scheduled 
Tribes are that they have written &0 the Welfare Department of State 
Governments to sponsor Scheduled. Tribe candidates from their 
Departments. 

D. Sped8I Recrultmeal DrI.t 
3.17 Steps were stated to have been taken to fiil up the following 

identified as vacancies for Scheduled Castes and Scheduled Tribes through 
special recruitment drive from 1989 to 1990:-

Month or Category or Numer or Application Recruitment 
Advenisemcnt Pn!ol VlIClincie~ Received MIKk 

sc ST sc ST 

January. 89 C 24 
July. 89 A 3 33 2 

B II 2!i 4 
C I 122 I 

Septemher. 89 A II III 4 
B II 2 211 3 
C I 33 I 

Novemher. K9 B 3 2 fill 
July. 1111 B 4 7 217 3 
Novemhc:r. 911 B 3 22 

3.18 From the ahove statement it has been observed that MMTC got 
good response from the Scheduled Castes and Scheduled Tribes for various 
categories of posts advertised by them from J!lnuary. 19H9 to November. 
1990. In all 580 SC/ST candidates had applied for 53 posts nn different 
occasions and only 18 posts of ScheduleJ C'allites and 7 posts of Sched\lled 
Tribes could be filled up and rest of the candidllles wer,,- not found suitlble 
for some reasons or the other. During evidence the Cummillee enquired 
about the criterian on which the suitahility of the candidate was assessed 
the witness stated: 

"We have a Selection Committee which examine candidates as to 
whether a candidate is suitahle r .. r tM .iob or not. If a candidate does 
not fulfil the minimum qualification then we mention 'Not found 
suitahle." 



16 

3.19 Asked whether any SC/ST person was in the Selection Board at the 
time of interview of the candidates, the witness replied: 

. ':1' will have to check up." 
3.20 In a written 'note furnished to the Committee it was informed that 

normally a person belonging to SC/ST community was nominated as a 
member of the Selection Committee/Departmental Promotion Committee 
to posts where reservation was applicable. In the case of promotions to 
levels where there is no reservation, member belonging to SC/ST was not 
included in the Departmental Promotion Committee. 

E. Shortfall in Promotion 
3.21 The following statement have been furnished to the Committee 

showing the number of persons promoted during the last three years and 
number and percentage of Scheduled Castes/Scheduled Tribes among 
them: 

Year ('alcgury Tnl,,1 Nu. 
nf Pnsls nf Pl·r, .. ns 

Promo led 

1919 
Group A Kt1 
(irnup Ii .W~ 

Group (' 1111 
Group () 73 
.910 
(iroup A 71 
Group R .'·H 
Grour (' 1)0 
Group n 2K .... 
(llpln lllll <III 
Gruup A 21 
"'oup B 14(1 
Group (' 21K 
Group I> OK 

Nn. nf Pc:rccn· 
Per,uns lage 

Promolc:d 
Under SC 

('ah:!lory 

4 4."5 
3S K.1Ih 
It. 2(1.(.' 
II 1<;.117 

7 ~.~ 

.12 ~ .. , 
23 I~ .. I 
7 25 

~ 3K 
I" 12." 
21 ~Il 

7 III .' 

No. of 
pcrSlIRs 

Promoled 
Under ST 

Calegory 

1:1 

h 
I) 

.1 
t. 

2 

" 

Perccn· 
:agc 

-'.2~ 

2.5 
K.2 

1.4 
I 74 

6 

2.1 
2.K 
U 

3.:!2 When asked ahout the reasons for shortfall in promotion of 
Scheduled Castes ami Scheduled Trihcs in Minerals and Metals Trading 
Corporation the Committee were informed thllt jn MMTC the Time Bound 
Promotion Pulicy is in uperation-for the unionised staff and VH('ancy Based 
Promotioll J>1I1i~y fllr Offi~ers. In thc CorporatHIIl setST reservatillns are 
appliGlhlc to promotiun lront·the top rung of Group 'B' to tht." lowest rung 
of Gronp '1\' only. 

3.23 Thl' Cllmrnith.'l' draw the alll'ntion of Ihc witness during evidence 
to the d.:neasinl! trenll in thc numhcr of Scheduled Castes ,IIlU Scheduled 
Trihl'~ III promotioll espcl'lall) in Category 'HO and asked tht." re:tsom. 
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therefor. The witness stated that there were two level within Group 'B' 
Itself. So it was quite possible that the officers are promoted from one 
level to another within the Group. 

3.24 When sugested that MMTC should resort to direct recruitment 
to fill the backlog vacancies if internal candidates are not available for 
promotion, the witness submitted: 

"It is true that certain posts have to be filled by promotion. If a 
SC or ST is not available for promotion, at that particular point of 
time it is better to leave that vacancy for the SC or ST Officer 
who is already working in the Organisation to get the necessary 
eligibility and necessary experience to get himself promoted to that 
post." 

F. TIme Bound PromotIon Policy 

3.25 Prior to 1985 MMTC had a vacancy based promotion policy. In 
January, 1985 Time Bound Promotion Scheme for promotion in staff 
cadre was introduced in MMTC. This promotion policy has been revised 
with effect from 1.10.90. Under this scheme, officers are promoted to 
next higher cadre on completion of a prescribed qualifying period of 
service after their suitability is judged by DPC. 

3.26 The qualifying periods for promotion under time bound 
promotion policy are as under:-

Gr. 0 to Gr. C 

Gr. C to Gr. B 

No promotion on time bound basis 
but governed by time scale basis. 

16 years 
Gr. B to Gr. A 8 years in case of All India cadre. 

11 years in case of local cadre. 
3.27 Qualifying period for each prorpotion for SC/ST employees is 

one year less as compared to general candidates. 
3.28 The Committee were informed that the time bound promotion 

policy was introduced in the Corporation to removr stagnation and 
accelerate the promotion of employees including SC/ST. 

"Under the policy, the promotion to employees were automatic. 
subject to completion of qualifying period irrespective of availability 
of vacancies. 

3.29 During evidence when asked the reasons for introduction of 
vacancy based promotion for officers with effect from 1.4.89, the 
representative of MMTC stated-

"We have reviewed this position. We wanted to stop it bc:&ause it 
was creating some problems in a particular cadre. Nomaally we 
have found that even after bringing thi' time bound promotion 
policy. people were getting promotion without that. Now we have 
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come to vacancy bound promotion policy which is more effective in 
the sense that positions are earmarked." 

3.30 When pointed out that with the introduction of time bound 
promotion in 1985, and without maintaining the Rosters how the MMTC 
could safeguard the promotion prospects of SC/ST candidates, the 
Committee were informed:-

"Under the policy, the promotion to employees were automatic 
subject to completion of qualifying period irrespective of availability 
of vacancies. Hence the Time Bound Promotion Policy has not 
affected the promotion prospects of SC/ST candidates and on the 
contrary all employees including SC/ST have been benefited through 
liberalised promotion opportunitieo;." 

3.31 The Committee note that 115 on 30.6.91 the staff strength or 
Scheduled Castes and Scheduled Tribes in the services of MMTC was 
10.3% and 1.7"10 in Group 'A', 4.3% and 1.5% in Group '8', 17.6% and 
6.4% in Group 'C' and 10.3% and 4.6% in Group '0' posts respectively. 
This shows that there are shortfalls in promotion or STs in all the four 
categories and SCs in category 'A' and '8'. 

3.32 During the evidence, the Committee were informed that through the 
reservation policy has been there for the last 10 years, the real efforts have 
been made by MMTC only during the last three years to make up the 
shortfall. The Committee are constrained to observe. that had timely action 
been taken by MMTC to nil up the reserved vacancies in.~ of waiting for 
directives from the (iovernment to undertake a special recruitment drive to 
clear the backlog vacancies, the shortfall would not have occurred. They 
desire that in furture timely action should be taken up the MMTC to nil up 
the reserved vacancies a.'i and when they take place. 

3.33 The {~ommittee further note that representation of SCS/STs in Group 
'8' post is very low. They were informed during evidence that there were 
only a fl'W directt .recurits in Group '8' posts and most of these were 
promotional posts. Considering the fact thai there is a provision for direct 
ret"ruitmenl In Group 8 and there is a huge shortfall of SCs/STs in this 
group, the Committee are of the view thai MMTC should follow the policy 
of nlling up of these vacanices, partly by pl'OlllOtion, and partly by resorting 
to direct recruitment. 

3.34 Thl' Committl'l' also nnd that lhere are la~ number of SCs/STs 
aVllilhle in (;roup 'C' and the possihlllty of promoting some of these SC/sT 
employees to Group '8' by relaxing their promotional criteria may be 
considered. They would like the management to review the position In 
COD.'lUitation with the Mini.'itry of Commerce and Deptt. of Personnel with 
a view to improve perc.'enta~e of SCs/STs in Group '8'. 

3.35 The Committee nnd that there is lafle backlog of vac:ancies in 
respt'Ct or STs in 1111 the ntegoril's. During evidence the Commillft' were 
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informed that the management has taken a number or steps to nil up the 
b8cklOl vKancies of STs, such u introduction or scholarships for ST 
students, free training in typing and stenography and stipends to ST 
students @ as. 300 per month for pursuing such studies which would made 
theID eligible to join the MMTC service. While the Committee consider 
tbew steps in the right direction, they would kike tM MMTC to Kin 
suitable publicity reprding availability or such fadllties for STs in MMTC 
in tribal areu and also enhance tM stipend amount or Rs. 300 per month 
which is considered to be inadrquate. The Committee would like to he 
apprised of the steps taken in this regard. 

3.36 The Committee nnd that since January 1989 a number or special 
recruitment drives were undertaken by MMTC to clear the bKkl~ or 
vacancies of SCs and STs in various categories of posb. Responses receind 
from SC and ST candidates were quite good but many ST candidates could 
not be selected because tMY were not found suitable for some reason or tM 
other. Keeping in veiw tM fact that ST people are gnerally very back ward 
and living in places far away from lowns and dlies, special efrorto; may be 
made 10 select ST candidates by sending the recuritment teams to those 
areu. Rrquisite training may also be provided to ST candidates liner their 
prelimnary selection with a view to make them suitable for various posb. 

3.37 The Committee regret to note that the MMTC authorities have nol 
been to maintain the reservation quota of 15 percent for Scheduled Cllsles 
and 71;2 percent for Scheduled Tribes in Promotion. They also note that the 
reservalion in promotion is applicable only from the top rung of Group '8' 
to the lowest rung of Group • A' and the officers are promoted as per the 
Time Bound Promotion Policy by giving one year rrlaxalion to the S('fST 
employees. The Committee were informed that reservation in promotion 
was introduced in MMTC in 1973 and followed till 1985 when time bound 
promotion wa.o; introduced. Again from 1.4.89 the vacancy bast'd promotion 
for officers was introduced and the time bound promotion sc."heme was 
revised with efrect from 1.10.90. The Committee ,,'ere informed in a wrillen 
reply that the time bound promotion policy, has not afrected te promotion 
prospecb of SC/ST candidates and on the contrary all employees including 
Se/ST have been henentted by this Iiheralist'd promotion policy. During the 
evidence the Committee were also inforlllfll that vacancy ba.<ied promotion 
for officers wa!' re-introduced beeasuw the exisling policy of limc.- bound 
promtlon wa. .. creating problems in a particular cadre. 

3.38 In the opinion of the Committee frequenl change in promotion polic~ 
will afrecl the career growth of all employees especially tho!oie of SC" and 
STs who get promolion on roster basis. They desire the MMH' 10 frame a 
well conc."eived promotion policy in consultation wllh thc.- Ministr)' of 
Commerce for 1111 the employees of MMTC giving due relaxalion in 
promotion to SCs and STs and once the promotion polic~ i" adopted the 
management !'hould follow il in letter and spiril. 



CHAPTER IV 
MEASURES TO IMPROVE RESERVATION IN SERVICES 

A. 11Henic:e Train", 
4.1 As regards arrangement for giving in-service training to the SCIST 

employees in MMTC. it has been stated: 
"The Corporation conducts in-company training programmes as well 
as nominates its employees including SCJST employees for training 
programmes conducted by various professional organistions. 
Besides. the Corporation is nominating SCJST employees for 
programmes specially designed to meet their developmental needs 
being conducted by Third-World Develop. Centre and Delhi School 

. of Productivity and Performance." 
4.2 When asked about the number of employees who got such training 

vis-a-vis the number of SC and ST employees among them during the last 
three years, the following statement was furnished to the Committee: 

Nature of 19119-90 1990-91 IWI-'12 
training Total No. No. of SCIST Total No. of No. IIf SClST Total No. No. of SC/ST 

of em- employca employee. employee. of em- emploY\.'C. 
pIoyees pIoY\.'C5 

SC ST Total se ST Total SC ST Total 
In-HOUIiC 126.~ 41 13 S4 fIII6 61 24 K~ 122~ 43 12 S~ 

Eatemal 310 S4 6 flO lIJ8 4'1 4 53 :141 411 l 511 
II~ 

1~7~ 114 11*4 13K 1566 

4.3 In addition tn the above the following SCIST emplyees have also 
been benefited by training conducted by Third World Development Centre 
and Delhi School of Productivity & Performance: 

DSPP 
TWDC 

1980-90 
6 

21 

21 

1990-91 
15 
3 

18 

1991-92 
15 
14 

29 

..... De eo-Ittee note that the Corporation hIlS been conductillc In-
.... ic:e tnWIIa ............. u well .............. Its employees iadud", 
SdIedtded Cafe ..... Sclleduled Tribe I_pi,,.. tcr tile T ........ 
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Programmes organised by various professional orxanisatioos. Durintt 1989-
90, 1990-91, and 1991-92 out of total 1265, 686 and 1225 employees who 
were given in-service training, the number of Scheduled Castes and 
Scheduled Tribes were 54, 85 and 55 i.e. 4.26, 12.39 and 4.48 percenl 
respectively. Similarly during 1989-90, 1990-91 and 1991-92 out of 310,398 
and 341 persons nominated to the trainin~ programmes conducted by 
various professional organisations, the number of Scheduled Casl... and 
Scheduled Tribe Employees was 60, 53 and SO respectively. Besides, durintt 
the year 1989-90, 1990-91 and 1991-92, 27, 18 and 29 SCh ..... uled CII. .. te lind 
Scheduled Tribe Employees respectively wer... nominal..... for atlendintt to 
training programmes conducted bl Oelhi School of productivit)' & 
Performance and Third World Dl'nlopinenl Centr.... 

4.5 The Committee hope that imparting of Iraining in various fields to 
Scheduled Ca. .. 'e and Sch ..... uled Tribe Employees will go a. .. long wily in 
improving their efficient·y. Tb ... y rl'C.·omm ... nd Ihal Ibe sponsoring of Iht" 
SCh ..... uled Cast ... and Schedull'CI Tribe Candidates for such training l'llUrst"S 
should be progr ... ssively increa........ so thai the)' al'quire Ih... rrquisile 
proficiency and gin a good acrount of themselves. 

O. Training Abroad 

4.0 A~ regards the officer~ ~l'nl for Iraining ahroad il ha, heen ~wled 
Ihat Minerals & Melals Trading ('orporalion ha, heen regular" 
rccomml'nding officer, including Schl'dull'll (' .. ,Il' and Schedull'd "rille 
Candidates for the varioll' oversea, Training I'I(lgraftlllll'~ organr,ed hy 
Go\'\. or hy olher (jo\'1. Agencie" The final ,ekcrinn. hownel, tor Ihe,c 
training programml" i, donl' hy Ihl' (jov\. Agl'l1l'il" imparl in!! ,urh 
training, So far Minl'rals & Mcta" Trading (""poration hOi, fl'COmllll'l1lkd 
2X per,on, induding X Schnlukd (' .. 'Il' and Scheduk'd Trilll' call1lidall'' for 
training ahroad hUI no Scheduk'd Caste and Scheduled Trihl' candldatl" 
gOI selecled lill now for Ihe~l' programme~, 

4,7 During Ihl' la,1 Ihrel' year. 17 olfinal, havc undergonc IrallUn!! 
'Ihroad ,I' dClaikd hdow: 

Yl'ar 
141\7 
\41\/\ 
II)X4 
I 'NO 

~(l ot (Hflrial, 
S 
4 
7 
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4.8 During evidence the Committee desired to know the reasons for 
non-selection of the Scheduled Caste and Scheduled Tribe candidates for 
training abroad. In reply the witness stated: 

"So far as training abroad is concerned Minerals & Metals Trading 
Corporation by itself iii not sending people much. If a requisition 
received from other Deptts. that there is a foreign training available. 
Minetals & Metals Training Corporation recommends people to that 
organisation for final selection." 

4.9 Elaborating the procedure regarding selection of candidates for 
training abroad. the witness stated: 

"These training programmes are mostly conducted by Deptt. of 
Economic Affairs under UNDP or Colombo Plan. xxxx. The final 
selection is done by the Deptt. of Economic Affairs. They have not 
taken any of the candidates recommended by us." 

4.10 The Committee are surprised to note that out of 17 offICers of 
Minerals & Metals Trading Corporation sent for training abroad since 
1988. none of them belonged to Scheduled Castes and Scheduled Tribes. 
They learn that these training programmes are mostly conducted by Deptt. 
of Economic Affairs under UNDP and Colombo Plan. The Minerals & 
Metals Trading Corporation only recommends the names of candidates 
Including those of Scheduled Castes and Scheduled Tribes and nnal !election 
of candidates Is done by that Deptt. 

4.11 The Committee desire that Govt. may issue suitable instructions to 
Deptt. of fo:Conomic Affairs uraing upon them to select at least a few 
Scheduled Caste and Scheduled Tribe candidates for training abroad which 
would not only Improve their knowledge but also raise the moral of 
Scheduled Caste and Scheduled Tribe employees. besides giving them a 
sense of participation in the National Training Programme. 

C. Posting Abroad 
4.12 The Committee have been informed that MMTC have got four 

offices IOl'alcd outside the country. as per the details given below:-

('(l\lnlary/City 

Japan!Tokyo 
Romania! Bucharest 
Jordan! Aman 
South Korea!Seoul 

Year of com- No. of Post sanctioned 
menccmcnt As on I.K.YO 

1%6 
I'1K3 
19K7 
1987 

R,M. MNG STENOASSTI. 

4.13 The Committee were further informed that five offiCC'r.l in Gmup 
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'A' had been posted abroad during the years 1987-88. 1988-89 and 1989-90 
and none belonged to SC/ST category. However, one Assistant belonging 
to SC category has been posted to MMTC office at Tokyo (Japan) w.e.f. 
21.12.89. 

4.14 To a query whether knowledge of a foreign language was one of the 
J conditions (or posting abroad, it has been stated "it is not a condition". 

4.15 It has funher been stated that while selecting the candidates for 
foreign postings. SC/ST candidates are adjudged with relaxed standards. 

4.16 The Committee regret to note dial out 01 die ftft aIIIcen -"en 
lore ... posting during the yean 1917 .... , 19M-19 ..... 1919-90 IIGt a IiIIP 
oftIcer was from the SC or ST category. The COIftaIittee desire that MMTC 
IIIouId make sincere efforts to appoint at least ODe oIIIcer ......... to SCI 
ST catecory in their lorelp projects. This will not oaty ......... their 
outlook but will also enable them to acquaint tbemIIeIftS willi the work 
culture 01 the countries of their postinp. 

D. Appointment 01 C ...... Labouren 
4.17 The Committee have been informed that casual labourers are 

employed for limited period on need basis and the recruitment are made 
accordingly. In case the requirements are of longer duration and if the 
need for regularisation arises, reservation policy is kept in view. The total 
numller of casual labourers working in MMTC as on 31.12.1991 and the 
number of Scheduled Castes and Scheduled Tribes among them were 
stated to be as under:-

Total 
SC 
ST 

55 
Jt 
Nil 

4.18 During the last three years out of 41 Casual Employees regularised 
11 belonged to Scheduled Castes and none of them was Scheduled Tribe. 

4.19 On being suggested that in-service training and pre-recruitment 
training should be impaned to the eligible Casual Labourers so that they 
could be absorbed in Group 'C' & '0' categories the wit~ submillcd:· 

"We have already introduced such a scheme. We are giving them 
scholarship and training so that they become eligible for that. We have 
commenced that scheme. This is mainly for category 'C'. 
"Very year we recruit about 8 to 10 people. We follow the reservation 
policy and according to the roster, we take the Scheduled Tribe 
condidates. And we are making up for the backlog also. We are 
making all out effons to make it up." 

4.lt The COlDlllhtee note dlat oat 01 55 ..... ......, .... roB ftI 

......... " Metals TI'IIIIIIIa Corpontloa .. 31.11.1"1, II hh.11I Ie 
SeWaIed c.tes .... _ Ie Sdledliled Tribe. DIriII tile I..a ..... ,an 
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out of 41 C8IIMI worbn ........... II ....... to Sdledllled c... ..... 
aone to Scheduled Tribes. TIle 0-....... U'e CGIIItnIDed to obIene tIIat 
by DOt taking aay ScIIedIded TriIIe CllwIid ..... the time of ......... 41 
CIIIUI workers. tile M-. ,_t ol MiaenIs " Metals TI'8diIIc 
Corporation .... r.IIed to pill .... erred tile IDstructioas of ~ GoYeI'IIIIIeIIt • 
olladia OD reIIeI'Y ..... ill Ieaer ..... IIpirit ..................... tIIat .... \IeI" 

aay cas.... workers .-e ~ due repreaeatatioa should be liven to 
Scheduled Cates ..... SeW ... Tribes .. per tile WIItructioaI ..... by the 
DepU. 01 PenoaaaI for the Pui-pose. 
D. perspective Maa-Power ......... 

4.21. The Committee desired to know whether Minerals & Metals 
Trading Corporation had prepared a!'y long term man-power planning (say 
for the next five years) to assess the requirement of Scheduled Castes and 
Scheduled Tribes in various categories. In reply it has been stated that the 
management of Minerals & Metals TraCting Corporation was in the process 
of finalising its medium term plan for its activities in the light of changes in 
the Trade Policy of the Government. Presently Corporation's recruitment 
is confined to Stenos/Typists and campus recruitment from the 
Management Institutes. The reservation quota is fully observed while 
making such recruitments. 

4.12 The Committee IIad tIIId MiJB1IIs " Metals TradiDg Corporation 
.... been carry'" f ......... a ... lilt vi backlog vacancies apeciaUy of STs 
in various categories for a number vi yars. Obviously lbis was due to the 
DOD-availability of _bbIe ST CMdidales. The Comlllittee recommend thai 
Minerals II: Metals Tradiag Corporatioa should ......,-e Its ........ power plan 
for the next live yan .... tae timely -1IIeIIIIUI'e5 to recruit and anin tM 
requisite number ol Scheduled CIIIIIa ..... Scheduled Tribes in various 
CllRIories· 

t'. Note OD SC/ST Ia the Ann .... Report 
4.23 There are Govt. instructions that a note should be included in the 

Annual Report of the Ministry I Deptt. about the matters relating to 
representation of SCS and STs including the functioning of SC/ST C.ell in 
the establishments and services under the control of the Ministry IDeptt. 
The statistics relating to representation of SCs and STs indicating the 
break-up of SCS and STs, their categOries, recruitment made. backlog 
vacancies etc. should also be incorporated in the annual reports of the 
Ministries/Deptts. Similar information in respect of Statutory Semi-Govt. 
Bodies and in Public Sector Undertakings under the control of Ministry I 
Deptt. may also be usefully included in the Annual Reports. But the 
Ann.ual Reports of MMTC for the. years 1989-90 and 1990-91 do not 
contain the required information in respect of SCs/STs. 

4.24 1'IIere U'e. Goftr lit IaIb 0KUa.s tIIat • note ...... be 
IacoIporated in tile A....a ...... vi • MWltrits/DepUs ... wei .. 
Public Sedor U ................. tile CGBIraI ol cO.eawed Iliaillry/DepU. 
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8bout 1M matters relatiag to representation '" SCs/STs indicatilqt tM 
fIIIIc:tioaiDJt of SC / ST Cell in 1M estabIisluaents. 

4.15 The Committee regret to obsene that ADD .... Report of MMTC does 
not oontain any inlormation ~ welI~ ..... ns - taken b~ tilt' 
Management lor upliftment or "V8lKftllellt '" SC / ST employea; of 
MMTC. They recommend tbat tbe requBite inlormation should invariably 
be lumished in tM Annual Reports of MMTC in future. 

NFW Dn.lII; 
24 April. 1992 

4 Vaisakhu. /9/4 (Suku) 

K. PRADIIANI. 
( 'huirmulI, 

('ommillet' on Ih,' Wt'lfurt' of 
Scht'duled ('USIt',,· ulltl 

Schf'dult'd Trih,'s, 



APPENDIX 
(Vide Para 4 of Introduction) 

Summary of Conclusion I Recommendations ContaiMd in the Repon 

SI. Reference 
No. to Para No. 

in the 
Report 

1 2 

1. 1.18 

2. 1.19 

Summary of Conclusions/Recommendations 

3 

The Committee note that Board of Directors of 
MMTC consists of a full time Chairman-cum-Managing 
Director. five full time Directors. and four part time 
Directors but none of these Directors belongs to SCsi 
STs. They were informed that selection for appointment 
of Directors on the Board of Directors and Public Sector 
Undertakings is made by the Public Enterprises Selection 
Board. Directors on the Board of Directors is coasidered 
to be top management posts and merit is the only 
consideration which the PESB keep in mind while 
selecting and making recommendations for these posts. 
Although the Ministry of Commerce had recommended 
the name of one SC candidate for-MMTC. the PESB did 
not empanel his name. During evidence the Secretary. 
Ministry of Personnel and Training stated that if 
reservation is provided in these posts. it would be 
possible for PESB to empanel SCIST candidates who 
fulfil minimum qualifications for these posts. 

The Committee were also informed that the PESB 
keeps in mind the rePeated recOmmendations of this 
Committee for appointment of at least one Scheduled 
Caste and Scheduled Tribe Director on the Board of 
Directors of Public Sector. Undertakings and for this 
purpose they tonsidered a number of Scheduled Caste 
and Scheduled Tribe Candidates in the past. However. 
no record of Scheduled Caste and Scheduled Tribe 
Candidates considered in the past is maintained. In order 
to remove any suspicion from the minds of the Scheduled 
Castes and Scheduled Tribes. the Committee recommend 
that such records should be maintained in future. 

26 
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3. 1.20 

4. 1.21 

S. 1.22 

6. 2.15 

27 

3 

The Committee would also like the Government to 
consider the feasibility of making provision for one 
Scheduled Caste and Scheduled Tribe Director on the 
Board of Directors of Public Sector Undertakings by 
making suitable amendments to the Articles of 
Association of these public undertakings. 

The Committee find that there is a provIsIon for 
ar?Ointment of part time non-official director on the 
Board of Directors of MMTC. During evidence the 
Secretary Ministry of Commerce submitted that it was 
open to the Government to appoint a non-official part 
time director in MMTC. The Committee. therefore. 
stress that Government should take steps to appoint at 
least one non-official Director belonging to SC/ST on 
Board of Directors of MMTC. 

The Committee regret to note that Board of Directors 
of MMTC does not review the implementation of 
reservation policy relating to SCs and STs in any of their 
Board meetings. It is the responsibility of the Board of 
Directors to ensure implementation of Reservation Policy 
in the undertaking. As such unless these mailers are 
periodically discussed in the Board meetin~s. it would not 
be possible to ensure the faithful implementation of the 
Reservation Policy. They recommend that the Board of 
MMTC should undertake review of Reservation Policy in 
their meetings periodically and ensure their 
implementation a.o; per Government directives. 

The Committee note that there are 1497 persons 
belonging to SCs/STs in the eight Public Sector 
Undertakings under the administrative control of the 
Ministry of Cnmmerce. However. no separate SC/ST 
Cell has been set up in the Ministry to look after the 
interests of these SC/ST employees. The Committee take 
a serious view of the fact that such a Cell has not been 
set up even after the recommendation of the internal 
work. Study Unit of the Ministry in pursuance of the 
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7. 2.16 

8. 2.17 

9. 2.18 

28 

3 

recommendation made by the Committee in their 48th 
Report (8th Lok Sabha). The Committee recommend 
that Government should set up a separate celt 
immediately as recommended by the Internal Work Study 
Unit appointed for the pu~. 

The Committee note that an officer in the rank of 
Director has been appointed as Liaison Officer in the 
Ministry of Commerce to ensure the implementation of 
reservation orders in all the eight Public Sector 
Undertakings under the administrative control of the 
Ministry. Besides looking after the interests of SC/ST, he 
has been entrusted. with some other jobs as well. The 
Liaison Officer has been able to visit only 17 branches of 
these 8 Public Sector Undertakings till October, 199J 
including four offices of MMTC. The Committee are of 
the view that unless the Liaison Officer makes periodical 
visits to the various offices of the undertakings at regular 
intervals, it may not be possible to implement the 
reservation orders effectively. This is evident from the 
fact that the Liaison Officer during his visit to the offices 
of undertakings pointed out a number of deficiencies in 
the maintenance of rosters. They would like the 
Government to ensure proper implementation of 
reservation orders' in employment and promotion by 
regular inspection of rosters of these undertakings. 

The Committee note that no separate complaint/ 
grievances register is maintained by MMTC for recording 
complaints/representations received from its SC/ST, 
employees. The management only maintains a separate 
file where individual grievances including those of SC/ST 
employees are dealt with. With a view to ensure 
implementation of reservation orders and imparting 
justice to SC/ST employees, the Committee recommend 
that as assured during evidence, a separate grievances/ 
complaint register be maintained both at the corporate as 
well as the regional offices of MMTC and all co~plaints 
received therein should be disposed of witbin a given 
time schedule. 

The Committee furthel note that the minutes of 
discussion held with the office bearers of the SC/ST 
employees federation are not recorded on the ground 
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10 3.31 and 
3.32 

11. .~ .. '.; 

12. J.34 

29 

3 

that federation is not recognised. In the opinion of the 
Committee unless records of discussion held with SC/ST 
employees federation are k.ept properly it will be difficult 
for the management to take follow up action. The 
Committee, therefore, recommend that records of 
discussion held with the SC/ST employees federation 
should be maintained by the MMTC, pending recognition 
of the federation by ,he management of MMTC, to avoid 
any mis-understanding ~t a later stage. 

The Committee note that as on 30.6.91 the staff 
strength of Scheduled Castes and Scheduled Tribe~ in the 
services of MMTC was 10.3% and 1.7% in Group 'A', 
4.3% and 1.5% in Group '8', 17.6% and 6.4% in Group 
'C' and 10.3% and 4.6% in Group '0' posts res~ctively. 
This shows that there are shortfalls in promotk1n of STs 
in all the four categories and SCs in category 'A' and '8'. 

During the evidence, the Committee were informed 
that though the reservation policy has been there for the 
last 20 years, the real efforts have been made by MMTC 
only during the last three years to make up the shortfall. 
The Committee are constrained to observe that had 
timely action been taken by MMTC to fill up the 
reserved vacancies instead of waiting for directives from 
the Government to undertake a speciar recr~itment drive 
to clear the backlog vacancies, the shortfall would not 
have occurred. They desire that in future timely action 
should be taken by the MMTC to fill up the reserved 
vacancies as and when they take place. 

The Committee further note that representation of 
SCs/STs in Group 'B' post is very low. They were 
infonned during' evidence that there were only a few 
direct recruits in Group '8' poits and most of these were 
promotional posts. Considering the fact that there is a 
provision for direct recruitment in Group 8 and there .is it 

huge shortfall of .SCs/STs in this group,.'he Commit~e 
art" of the view that MMTC should follow the policy ,11 
f'il\lI1g up of these vacancies, partly by promotion, and 
partly by resorting to direct recruitment. 

The Committee also find that there arc large number 
of SCs/STs available: in Group 'C' and p,,!osiilility of 
promoting some of these SC/ST ~mployec!. to Group '0' 
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14 3.36 

IS 3.37 
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by relaxing their promotional criteria may be considered. 
They would like the management to review the position • 
in consultation with the Ministry of Commerce and 
Deptt. of Personnel with a view to improve percentage of 
SCs/STs in Group 'B'. 

The Committee find that there is large backlog of 
vacancies in respect of STs in all the categories. During 
the evidence the Committee were informed that the 
management has taken a Dumber of steps to fill up the 
backlog vacancies of STs, such as introduction of 
scholarships for ST students, free training in typing and 
stenography and stipends to ST student @ Rs. 300 per 
month for pursuing such studies which would make them 
eligible to join the MMTC service. While the Committee 
consider these steps in the right direction, they would like 
the MMTC to give suitable publicity regarding availability 
of such facilities for STs in MMTC in tribal areas and 
also enhance the stipend amount of Rs. 300 per month 
which is considered to be inadequate.The Committee 
would like to be apprised of the steps taken in this 
regard. 

The Committee find that since January 1989 a number 
of special tecruitment drives were undertaken by MMTC 
to clear the backlog of vacancies of SCs and STs in 
various categories of posts. Responses received from SC 
and ST candidates were quite good but many ST 
candidates could not be selected because they were Rot 
found suitable for some reason or the other. Keeping 'in 
view the fact that ST people are generally very backward 
and living in places far away from towns and cities,l. 
special efforts may be made to select ST candidates by 
sending the recruitment teams to those areas. Requisite 
training may also be provided to ST candidates after their 
preliminary selection with a view to make them suitable 
for various posts. 

The Committee regret to note that tbe MMTC 
authorities have not been able to maintain the reservation 
quota of 15 per cent for Scheduled Castes and 71f2 per 
cent for Scheduled Tribes in Promotion. They also note 
that the reservation in promotion is applicable only from 
the top rung of Group 'B' to the lowest ~ung of· Group 
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• A' and the officers are promoted as per the Time Bound 
Promotion Policy by giving one year relaxation to the 
SC/ST employees. The Committee were informed that 
reservation in promotion was introduced in MMTC in 
1973 and followed till 1985 when time bound promotion 
was introduced. Again from 1.4.89 the vacancy based 
promotion for officers was introduced and the time 
bound promotion scheme was revised with effect from 
1.10.90. The Committee were informed in a written reply 
that the time bound promotion policy has not affected 
the promotion prospects of SC/ST candidates and on the 
contrary all employees including SC/ST have been 
benefitted by this liberalised promotion policy. During 
the evidence the Committee were also informed that 
vacancy based promotion for officers was re-introduced 
because the existing policy of time bound promotion was 
creating problems in a particular cadre. 

In the opinion of the Committee frequent change in 
promotion policy will affect the career growth of all 
employees especially those of SCs and STs who get 
promotion on roster basis. They desire the MMTC to 
frame a well conceived promotion policy in consultation 
with the Ministry of Commerce for all the employees of 
MMTC giving due relaxation in promotion to SCs and 
STs and once the promotion policy is adopted the 
management should follow it in letter and spirit. 

The Committee note that the Corporation has been 
conducting in-service training programmes as well as 
nominating its employees including Scheduled Caste and 
Scheduled Tribe Employees to the Training Programmes 
organised by various professional organisations. During 
1989-90. 1990-91 and 1991-92 out of total 1265. 686 and 
1225 employees who were given in-service training. the 
number of Scheduled Castes and Scheduled Tribes were 
54. 85 and 55 i.e. 4.26, 12.39 and 4.48 per cent 
respectively. Similarly during 1989-90, 1990-91 and 
1991-92 out of 310, 393 and 341 persons nominated to the 
training programmes conducted by various professional 
organisations, the number of Scheduled Caste and 
Scheduled Tribe Employees was 60, 53, and 50 
respectively. Besides, during the year 1989-90 1990-91 
and 1991-92, 27. 18 and 29 Scheduled Caste and 
Scheduled Tribe Employees respectively were nominated 
for attending to training programmes conducted by Delhi 
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School of Productivity & Performance and Third World 
Development Centre. • 

The Committee hope that imparting of training in' 
various fields to Scheduled Caste and Scheduled Tribe 
Employees will go a long way in improving their 
efficiency. They recommend that the sponsoring of the 
Scheduled Caste and Scheduled Tribe Candidates for 
such training courses should be progressively increased so 
that they acquire the requisite proficiency and give a 
good account of themselves. 

The Committee are surprised to note that out of 17 
officers of Minerals & Metals Trading Corporation sent 
for training abroad Mnce 1988, none of them belonged to 
Scheduled Castes and Scheduled Tribes. They learn that 
these training programmes are mostly conducted by 
Deptt. of Economic Affairs under UNDP and Colombo 
Plan. The Minerals & Metals Trading Corporation only 
recommends the names of candidates including those of 
Scheduled Castes and Scheduled Tribes and final 
selection of candidates is done by that Deptt. 

The Committee desire that Govt. may issue suitable 
instructions to Deptt. of Economic Affairs urging upon 
them to select at least a few Scheduled Caste and 
Scheduled Tribe candidates for training abroad which 
would not only improve their knowledge but also raise 
the moral of Scheduled Caste and Scheduled Tribe 
employees, besides giving them a sense of participation in 
the National Training Programme 

The Committee regret to note that out of the five' 
officers given foreign posting during the years 1987-88, 
1988-89 and 1989-90 not a single officer was from the SC 
or ST category. The Committee desire that MMTC 
should make sincere efforts to appoint at least one officer 
belonging to SC/ST "c;ategory in their foreign projects. 
This will not only broaden their outlook but will also 
enable them to acquaint themselves with the work culture 
of the countries of their postings. 

The Committee note that out of 55 casual labourers on 
roll of Minerals. & Metals Trading Corporation on 
31.12.1991, 11 belonged to Scheduled Castes and none to 
Scheduled Tribe. During the last three years out of 41 
casual workers regularised, 11 belonged to Scheduled 
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Castes and none to Scheduled Tribe. The Committee are 
constrained to observe that by .not taking any Scheduled 
Tribe candidate at the time of absorbing 41 casual 
workers, the M:'nagement of Minerals &. Metals Trading 
Corporation has failed to put into effect the instructions 
of the Government of India on reservations in letter and 
spirit and recommend that whenever any casual workers 
are regularised due. representation should be Biven to 
Scheduled Castes and. Scheduled Tribes as per the 
instructions issued by the Deptt. of Personnel for the 
propose. 

The Committee find that Minerals &. Metals Trading 
Corporation has been carrying forward a long list of 
backlog vacancies especially of STs in various categories 
for a number of years. Obviously this was due to the 
non-availability .of suitable ST candidates. The 
Committee recommend that Minerals &. Metals Trading 
Corporation should prepare its man-power plan for the 
next five years and take timely measures to recruit and 
train the requisite number of Scheduled Castes and 
Scheduled Tribes in various categories. 

There are Government instructions that a note should 
be incorporated in the Annual RePOrt of all Ministriesl 
Deptts. as well as Public Sector Undertakings under the 
control of concerned Ministry/Deptt. about the matters 
relating to representation of SCs/STs indicating the 
functioning of SC/ST Cell in the establishments. 

The Committee regret to observe that Annual Report 
of MMTC does not contain any information regarding 
welfare measures taken by the Management for 
upliftment or advancement .of SC/ST employees of 
MMTC. They recommend that the requisite information 
should invariably be furnished' in the Annual Reports of 
MMTC in future. 
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